
A[ 3418 ]HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY ,THE TWENTIETH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRITAPPEAL NO: s440F 2015

writ Appeal under crause 15 of the Letters patent preferred against the order dated
26.06-2015 in w.p.M.p.No 18941 of 2a1s in wp no. 14s13 ofiolson ttre iire oi tneHigh Court.

Between:

A P. state Minorities Finance. corporation Limited, Having its registered offic,eat 6th Floor, Razzak Manzit, Haj House, lf-mpatfy, ffiTAeiaOaO:"i, ii+ ;;;i;Authorised Signatory.
...APPELLANT/RESpONDENT No.B/RESpONDENT No.8 tN W.p.No.

14513t2015AND

1. strikh Anwar Basha, s/o vari saheb, aged about 38 years, ocr Director, stateMinorities Finance corporation, nesio6nt ai eipiti, cu"tribi"ii.-r:-A,io]iL
Pradesh.

wRrrpEritiS=-ER"'il?r:|]^i::.,1'rti8,!Ffl
2. The State of reranoana, B"p, by its chief secretary to the Government,Secretariat Buitdinq,ivderabdo.'
3. The state of Andhia piadesh, 

B"p oy its chief secretary to the Government,Secretariat Buildinq. Hvderabid.4 
LF^9,Ff,"qf ,Te_la-lgana, Rep.^by its Speciat Secretary to the Government,

. yllo^llle"^yy9l3l9 D.epelment, Secretariat Buitding, Hyderabadc. specrar secretary..to Government (FAC), lvlinoiitbd wetrire Deoartmenruovernment of Andhra pradesh, A.p. Secretariat, Hyderabad.6 J^oint Secretary ^/ Deputy Secretary to Governnnenl, Finance and plannino
Governrnent of Andhra pradesh, A.P. Secretariat, HvtteraOiA.- -' - '-' ""Y'

Z 
{o_11!_Secr9tary / Deputy Secretary to Oovdrnment, Minorities Welfare

- uepanment, Government of Andhra pradesh, A.p. secretariat. Hvderabad 
- -

B. Commissioner, Minorities. 
. 
Wetfare OepartinJnt -G;;;il;'I ? "iiln*

- Pradesh, A.P. Secretariat, Hycierabad.
9. Tela.ngana. state Minorrties Finance corporation Limited, Havinq itsResistered office at glh^ ltpot, \apak nijniii, nrJ H;;d",''r.rrri,rtii,,

Hyderabad - 1 , Rep. by its Authorised Sionaforv
10.M.J. Akbar, Vice-chaiima.n / Managing direcioi, n.p. state Minorities Finance

corpora.tton. Limited, Having office"aistn roo'r, a"riii rvrJnzii 
'u"r 

rib,lii,,Nampally. Hyderabad - '1 . -



'1 'l . Sved Vilavath Hussain. General Manager, Telangana State Minorities
Finance C6rporation Limited, Having Office at Sth Floor, Razzak Manzil, Haj
House. NamballY, Hyderabad - 1

12. Liquath Ali, General Manager, A.P. State [vlinorities Finance Corporation
Lir;ited, Having Office at 5th Floor, Razzak Manzil, Haj House, Nampally,
Hvderabad - 1

13. M.R.gari. Assistant General Manager-cum-Company Secretary, Having Office
at 5th Floor, Razzak Manzil, Haj House, Nampally, Hyderabad - 1.

...RESPONDENTS/RESPONDENTS/
RESPONDENTS 1to7 &9 to13 in W.p. No. 14S13lZO,ts

(Respondents 3,5to8&12 are not necessary parties)

l.A. NO: 2OF 20'15 WAMP. NO: 2506 OF 2015)

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

suspend the order dt.26.6.2015 passed in WPMP.No. 18941 of 2015 in WP.No.

14513 of 2015, pending disposal of the Writ Appeal

Counsel for the Appellant: SRI A. RAGHURAM, AGP FOR THE STATE OF AP

Counsel for the Respondent No.1: Ms. MAHATHI REDDY

Counsel for the Respondent Nos. 2&4: SRI POTTIGARI SRIDHAR REDOY,
SPECIAL GP attached to the office of
Advocte General

Counsel for the Respondent Nos.$& 7: GP FOR MINORITY WELFARE

Counsel for the Respondent No.6: GP FOR FINANCE AND PLANNING

Counsel for the Respondent Nos. 11&13: SRI K. RAMANUJA CHARI

The Court made the following: JUDGMENT



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENIVAS RAO

WRIT APPEALNo-944 of 2O15

JUDGMENT: Pet the Hon'ble the Chief Justice Atok Aradhe)

, Mr. A. Raghuram, Iearned Assistant Government

Pleader for the State of Andhra Pradesh for the appellant'

Ms. Mahathi Reddy, learned counsel for the

respondent No.1.

Mr. Pottigari Sridhar Reddy, learned Special

Government Pleader attached to the office of learned

Advocate General for the State of Telangana'

2. This intra court appeal is filed against the order

dated 26.06.2015 passed in W.P.M.P.No.18941 of 2015 in

W.P.No. 14513 of 2O I 5.

3. Learned counsel for thc parties jointly submit that

the issue involved in this appeal Coes not survive for

consideration, as the writ petition itself has been decided'



2

4 In vieu, of the aforesaid submission, the writ appeal is
dismissed as infructuous.

Miscellaneous applications pending, if any, sha_ll

stand closed. However, there shall be no order as to costs.

//TRUE COPY//

sD/-r. NAGALAKSHMT
DEPUTY REGISTRAR
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SECTION OFFICER

To,
1. Two CCs to ASSISTANT GOVERNMENT PLEADER High Court for the State

ofAndhra Pradesh, at Hyderabad [OUT]
2. Two CCs to SPECIAL GOVERNMENT PLEADER, High Court for the State of

Telangana, at Hyderabad [OUT]
3. One CC to MS.MAHATHI REDDY , Advocate [OPUCI
4, Two CCs to GP FOR MINORITY WELFARE High Court for the State of

Telangana, at Hyderabad [OUT]
5. Two CCs to Advocate General High Court for the State of Telangana, at

Hyderabad [OUT]
6. Two CCs to GP FOR FINANCE AND PLANNING High Court for the State of

Telangana, at Hyderabad [OUT]
7. One CC to SRI K RAMANUJA CHARI, Advocate [OPUC]
8. Two CD Copies
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JUDGMENT

WA.No.944 of 2015

DISMISSING THE WRIT APPEAL AS INFRUCTOUS
WITHOUT COSTS
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